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(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN) : (a) Yes, Sir.

Statement

The protocol on Grovp Tourism between
India and Pakistan was signed at Islamabad
on 20th May, 1984, The main point covered
in the Protocol are as follows :

(a) Development of Group Tourism
between the two countries on the
basis of reciprocity.

(b) Promotion of Group Tourism for
a stay of upto 15 days for groups
of 30 to 100 persons, "

(c) [Initially the operation will be
limited to 2000 passengers each
(per quarter) from both the coun-
tries,

\d) The tours will be as per fixed itine-
raries covering specific places.

(¢) The group tours will be handided by
two Government Corporations con-
cerned viz. Pakistan Tourism Deve-
lopment Corporation and India
Tourism Development Corporation.

(f) Initially this traffic will te by air
only,

(g) Personal reporting tothe Police
by tourists will not be necessary,

(hy Sufficient foreigu excbange would
be granted on reciprocal basis.

(i) Visas will be applied for one month
in &dvance.

(j) There will te exchange of experi-
ence between the two countries in
statistics, research and publicity
material

(k) Protocol will remain in force for
a period of one year but can be
revoked by either party giving
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written notlice. After one year
there will be a review.

() The Protocol will npot cover
pationals of third countries,

Non-Resident Indian Scheme of
Investment in Public Limited Company

*99. SHRI DHARAM BIR SINHA : Wil
the Minister of FINANCE be pleased to
refer to the Non-resident Indian Scheme of
investments in public limited company
and state :

(a) whether a comyany incorporated ovt-
side India in which a non-resident Indian
(cf Indian origin) has a substantial share-
holding, can buy shares of Indian companies;

(b) if so, the action Government can
take to prevent the non-resident Indian from
selling the shares of the foreign incorporated
companies to a psrson not eligible to invest
in shares in India; and

(c) the procedure and steps taken to safe-
gruard that the scheme is not misused
and shares of Indian companies once trars-
ferred to the foreign company (promoted by
an Indian non-resident), do not get into the
hands of these who are not elegible to
invest in shares in India?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE) : (a) to (¢) A
company incorporated outside India can buy
shares of Indian companies with the
approval of Reserve Bank of India provided
at least 609 of the shares of the overseas
company are owned by non-resridents
of Indian nationality/oigin. the permission
granted by Reserve Bank to the overseas
company to purchase shares of Indian
companics is  subject Inter alia 10 1he
condition that the permission would remain
valid so long as at least 609, of the owncr-
ship interest is held ty non-residents of
Indian nationality/origin. The company is
required to submit an overseas Auditor’s
Certificate in this regard in the prescribed
form while obtaining Reserve Bank’s appro-
val and also on an annual basis thercafter.
Consequintly if the ownership of the non-
residents of Indian nationalityforigin in the
overseas company falls below 609, because
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of sale/transfer of shares of overseas
company, the approval graated by RBI
will cease to be valid,
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Nuclear Power Agreement between
U.S.A. and China

797, SHRI R.R. BHOLE : Will the
Minister of DEFENCE be pleased to
state :

(a) whether he is aware that there is
going to be Nuclear Power Agrecment
between USA and China soon ; and

(b) whether in view of close relations
between China and Pakistan, China will
pass over the Nuclear Technology newly
gained to Pakistan and the threat then will
be real to us ?

THE MINISTER OF DEFENCE (SHR1
R. VENKATARAMAN) : (a) Government
have information that during President
Reagon’s recent visit to China. an agreement
for cooperation on nuclear power was ini-
tialled between United State and China,

(b) Goverment take note of such pos.
sibilies and will ciosely monitor all develop-
ment in this rcgard.

Setting up of Handloom Cemplex in
the Country

798. SHRI R,P. DAS : Will the Minister
of COMMERCE be pleased to state :

(a) whether any handloom complex is
being set up in the country ;

(b) if so, the details thereof ; and





